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This COfcn oróe wLl coy rn jr botx te' 

cases menticned above. 

2. 	Mr. C.V.Murt \  fdr r. ed ccnsel ape riric for 

the Petitioners in the presence of Lr. .Pa1 .t-rne  

ecicr tandinc Counsel(Railway) Subr.jtted that he 

ants to Witraw the Rview Aprlcations 
Rrfltc,:& 

d:)OV€. P titicer, are permitted to withdraw the 

Pevie. priticns. Nr. Murty le med counsel ape rinQ 

for the Petitier further submitted that the 

Petiticners intend to file Original AppLicajcns except 

in the case of l.L.Karmakar, Petijcner in Review 

Ar:licatjon No.33 of 1990, for which no dircticn is 

required. }Owevei, We have no oject±on. irc t: 

Review Applications stands withdmayn,flc.fuher order 

is necessary in the Miscellaneous applications mentia-ied 1 

aoove, and they are accordingly dispcsed of. 

3. 	Naturafly, the interim orepassed therjn 

starid vacated. 	 - 
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